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‘ BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
. BANGALORE BENCH s BANGALORE

A DATED THIS THE 28TH DAY OF JULY, 1993
Present t Hon'ble Mr. Justice P.K. Shysmsundar ... Vice-Chairman

Hon'ble Mr. V, Ramakiishnan .;. Member (A)
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APPLICATIONS NO.329/92 AND

Shri B.“o Kadapatti'
S/o Ningeyya Kedapatii,
Aged about 52 yeare.

Shri P.ﬂ. Halkari,
$/o Ramachandra Malksri,
Aged sbout 52 years.

Shri M.M, Shirur,
S/oc Mahadevappa Shirur,
Aged about 8 46 years,

Shri V.L.Chavan,
S/o Laxman Chaven,
Aged sbout 39 years.

Shri S.L. Dubbanmardi,
S/o Lingraj Y.Dubbgrmardi,
Aged sbout: 33 years.

Shri S.N. Muchandi,
S/o Narayan Munchsndi,
Aged about 30 years.

Shri Narayan Tarihalksr,
S/o Rema Tarihalkar,
Aged about 30 years.

Shri A.J. Jolly’

. S/o Joseph,"
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Aged sbout 28 years.

Shri Anjlkumarlp.K.,
S/o PN . Krishnan,
Aged about 27 years.

C/o Garrison Engineer,
Camp Balgaum=590 009.

Shri B8, Bhaskar Raﬁ.
S/o B, Achute Rao,
Aged about 55 years.

Shri B .G.Patil,
S/o Gurulingappagowda Patil,
Aged about 53 years.

Applicante in A
329/92

No.
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Swri NoB patil,
S/o Basgouda Patil,
Aged sbout 53 years.

Shri 805. Varna, .
S/o B, Anantha Krishna,
Aged about 51 years.

4hri G.,V, Kekare,
S/o Venkatesh Kekare,
ﬁgad about 50 years.

Shri S. m. Mulgund,
S/o M.G. Mulqundg
Agad about 50 years.

Shri S.G. Phadke,
/o Gurungth Phadke,
Aged about 44 ysars.

Shri N.D.‘Talwar,
S/o Dundappa Talwar,
?ged about 43 years.

C/o Garrison Engineer,
Famp Bolgaum-590 009.

| (Shri NeGe Phadke «.. Advocste)

‘e
Union of India
represanted by its

Secretary,
‘Rinistry of Defence.

The Engineer~in-Chisf,

'Kashmira House,

Army Headquarters,
DHQ ®ost Office,

‘New Delhi.

The Chief Engineer,

' Dakshin Kaman Mukhyalaya,

Rbhiyantha Shakha,
Headquarters, Southern

Engineers Command Branch,

Pune-411001.,

4.

The Chief Engineer,

Cochin Zone,

5Coch1n—4.

R
.

| The Commander Horka Engineers,

' Panaji, Goa.

6.

The Garmisdn‘Enginaer,.
Camp Belgaum=590 00S.

i

(Shri M, Vasudsva Rao

Applicants in A No.
330/92

RASpondents in A Nog

329/92 and 330/92

s Aﬂvocata)
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'Garly as possible but in any case within thres months

1. UWe have heard Shri N.G. Phadke for the applicants
and Shri M. Vasudeva Rao for the administration., In this
cass a number of people have joined togsther and have
askad for parity in pay alleging that similarly placed
persons in other departments are getting more pay but
thet benefit ies denied to them. It would appesr that
complaining of such disparity the applicants have made
representations to the Government and that. Government is
yet to consider the same. In the circumstances it seams
to us that the Government should consider and dispose off
the representations made by the applicants herein sesking
perity in pay scales and'paaa sppropriate orders thereon.

The Government will dispose off the representations as

from the date of receipt of a copy of this order, With
thass obssrvations both the applications stand disposed

off. The Sovernment will take into coneideration not

"merely the representations made by the parties bhbt also

a decision in the mgtter.

the pleadings in thess original applications while taking
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MEMBER (A) VICE-CHAIRMAN
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BANGALORE

GENTRAL ADMINISTRATIVE TRIBWNAL

BEI\CH L

~

Second Floor, o
" Commercial Complex, =

Indiranagar,

Bangalore-560 038.

Dated:- 29JUL 1994

1.
i
t
'

W‘P&% No.18/9a

" APPLICATION NUMBFR: 32-9 92-

——— e e

APPLIGANTS: [, NISENDENTS: /‘@{
R ‘\ G&g F 0\1.!1 ‘oo OlRer - S"n Nﬂm)m ax S)ecrreiq, &%ﬁw
I?% K | S'NMNWWM&?“_ )

i S’ﬂ . pkad}(f, A—o!NaCa}e, KU&“SWHR No- 502/40 o T

%Omsg 39 Block, (2015\1 Mv)mr @Mwlm Seoolo.

2. gm MVC\Q\AQQ.Q//a QQ./O A;JOU CGS C. W‘Lﬁ!«w pbtd.q

BO&V\ 60\)0{6 ~-8bo 00 'R

Subgect‘- Forwarding sf cepies c¢f the (rders passed by-the -
Central administrative - rlumal Bangalore.

Please find enclcsed hercwith a copy of the URDER/

. STAY-WRDERAMNTERIM-OBDER/, passed by ‘thls Tribunal. in the above

meritioned applicat ion(s) on 21-07-94

Tl | é"(c' g.gz/\@umx a
| ~ o4& ), BERUIY REGISTRAR ")’
JUDICIAL BRANGHES.
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'CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

CONTEMPT PETITION NO, 18/1994 1IN
: 0.,A,ND,329/92

THURSDAY THIS THE TUWENTY FIRST DAY OF JULY,94

MR. JUSTICE P.K. SHYAMSUNDAR  VICE CHAIRMAN
MR, T.V. RAMANAN . MEMBER(A)

B.N. Kadapatti

S/o Ningayya Kedapatti,
aged about 53 years

C/o AGE(I), Sambra(AF),
Belgaum

PR, Nalkal‘i,

S/o Ramachandra Malkari,
aged about 53 years,

€C/o A.G.EL(I), Scmbra(AF),

Belgaum '

Shri M.M. Shirur,

' 8/0 Mahadevappa Shirur,

- Aged abcout 47 years,

C/o G.E. Belgaum

‘Shri.V.L. Chavan,

S/o taxman Chavan,
ed about 40 years,
C o G.E. Belgaum

-Shri S.L. Dubbanmardl,

S/o Lingaraj, Y. Dubbanmardi,
aged about 34 years,

C/o A.G.E.(I),

Sawbra (AF)

- Belgaum

Shri S.N, Muchandi,
S/o Narayan Muchandi,
Aged about 31 years,
C/o G.£. Belcaum

. Shri Narayan Tarihalkar,

S/o Rama Tarihalkar,
aged about 31 years,
C/o G.E. Belgaum

Shri A.J. Jolly,

. $/o0 Joseph,

aged about 29 years,
€/o G.t. Panagl (Goa)




9 Shri Anll Kumar, P.K,
"S/o0 PV, Krishnan,
Aged about 28 years, S .

C/o G.E. Belgaum -590009 - |  Applicants

( By Advocate Shri N.G. Phadke )

Ve

1. Union of India, :
represented by its Secretary,
Shri Nambizr, Mejor,

Ministry of Defence,

New Delhi

2, Lt. General Jagadish Narayanan,PVSM & AVUSM
- Engineer-in-Chief, v
Kashmira Housse,
Army Headquarters,
DHQ Post Office,. _ :
New Delhi Respondents

( By learned Standlng Counsel )
Shri m V. Raop

.0RDER

‘MR, JUSTICE P.Ko, SHYRMSUNDAR, VICE CHAIRMAN

“ Heard both sides,
2, Ve find that the alleged cbmbliancé of
‘our,direction is not fully sstisfactory as we
usule have exbécted in.thésliqht“of”%he dirsctions

glven while dlsposxng of 0.A.No, 329/92‘on.28.7.93

asPlng the authorxtles to dlspose of |the applxcant s

representatlon with reference not merely in the

i g ;context of the representation but also with
‘reference to the pleadings in the ca#e. Buf, we

_lnotice there is a scant advertence eithervto the
; o | pleadings or to the representation made by the

applicant though there is an order disposing of the
‘ . , ‘
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representation suggesting that the matter '

%hould be considered by the Pay Commission

ﬁs and when it is constituted. But, since

there is some kind of ostensible and artificial

1 «

ccmpliance of our directions, we feel that

|

l . | .
iF is inanpropriste to proceed further in the

i s . . '
case for taking action in having committed : '
f

ccntempt of theATribunal's directions, B8uyt
b .

instead, we dispose of this application with
li?erty to the applicant to challence this very
order in an appropriate original application if

he considers it necessary, No costs,
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( T.U. RAMANAN ) ( P.K. SHYAMSUNDAR )
MEMBER (A) VICE CHAIRMAN
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